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Industrial Development from the scooter
Owners, the manufacturers of Lambretta
Scooters have reported to the Ministry that
335 complaints in this regard were received
by them from the scooter owners during the
year 1970-71. The scooter manufactures
had taken up the matter with the Bangalore
firm and in cases where complaints were
received during the warranty period, the
defective speedometers have been replaced.
The Bangalore firm manufacturing these
speedometers has reported that the defects
complained of were (a) flickering of the
needle and (b) non-functioning of the
Odometer. According to them the defects
are not due to use of inferior material for
producing plastic components as the same
material has been used in all types of
speedometers with no complaints.  The
manufacturers claim that the number of
complaints constitute less than 3% of the
aumber of speedometers supplied over a
period.

The Bangalore firm has explained that
they have investigated the defect in detail
and are taking corrective action to achieve
closer tolerances between the Odo wheel and
the traffic wheel to withstand heavy
vibrations obtained in Indian road condi-
tions.
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Changes in Present Set-up of Judiciary

1500. .SHR[ R. S. PANDEY : Will
the Minister of LAW AND JUSTICE bce
pleased to state :

(a) whether Government  propose  to
introduce some change in the present set-up
of the judiciary in the country to ensure
quick implementation of its policies ;

(b) if so, the salicnt features of the
proposals ip this regard ; and

(c) the steps taken so far to implement
the changes ?





